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(a) whether it has come to the notice
of Government  that Life Insurance
Corporation has recently directed the
management of M/s Escorts Limited to
remove its nine directors ;

(b) if so, the percentage of shares with
the Life Insurance Corporation of M/s
Escorts Limited;

(c) Whether Central Government have
intervened in this matter; and

(d) if so, details thereof and the steps
taken by Government to set right the
situation ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a), (c) and (d)
A statement is laid on the Table of the
House.

(by 309 .
Statement

The Life Insurance Corporation of India
issued a notice dated l11th February, 1984 to
M/s Escorts Ltd. under Section 169 of the
Companies Act, 195€¢ requiring the company
to convene an Extraordinary General Meet-
ing for considering and passing resolutions
which seck to replace nine directors of the
company, It is not feasible to react to the
natice or deal with other aspects, since the
notice itself has been impugned before the
Court and the matter is sub judice and
L.1.C. has been impleaded as a respondent
in the writ petition filed by M/s Escorts
seeking to challenge the vires of Reserve
Bank of India's circular in regard to facilities
for investment by non-residents of Indian
nationality/origin,
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Assessment of Performance of Nationalised
Banks in Replacing Rural Money Lenders

*201. SHRI KRISHNA CHANDRA
HALDER :

SHRI AJIT KUMAR SAHA :
Will the Minister of FINANCE be plcased to
state :

(a) whether Government have assessed
the performance of the nationalised banks in
replacing rural money lenders and have found
it satisfactory;

(b) if so, whether the Reserve Bank of
India shares similar views with Government;
and

(¢) if not, the reasons therefor in detail ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR] JANAR-
DHANA POOJARY) : (a) to (c) Assessing
the performance of nationalised banks by
Government of India/Reserve Bank of India
iIs a continuous process. With the rapid
branch expansion in rural areas and emphasis
on lending to the weaker sections of society
since nationalisation of banks, there has





